1N THE HIGH COURT OF MEGHALAYA
SHILLONG

DMsposul and Pendency in respect of the High Court of Meghalaya
W.e.1.01.09.3017 te 30.09.2017

Statement showing the category wise & Bench wise number of cases of lastitution,

SN | CategoryofCuses | CCRO Off OPERRE | nstitution | Dispasat | Pondio s on
i {RFA) Regulnr First %_E 3 l - |
¢ [ MAR) Misc Appeal Firs [—L2 :  —
3 (RSA) Regular Second S/8 Z . -

Appeal /B
(CRP)Civil Revision 58 | a5 | 1 3 25
4 Petition | D/ i I .
: i
r 5 Heview Petition %}% - f
i 1
s SB | gu3 44 1|
o F:ﬂthn:l‘lll':ﬂi e 2 : ~ ﬁ
: ¥/ i | '
b (CAYCompany Appeal ﬁé : | :
» (C.Pin) Company 5B i 1
Petition /B
{PIL)Public Interest
9 /B 15 3 i ¥
Litigation :—i:‘ r 2
% (Test.Case) Testmmentary | S/B 1 :
Case b/8 .
3 (Cont Case CiContemp | S/B 18 - -
__Cose Civil_ Y - : -
' TIIMC) Teansfer
3 Petition Civil /R
4 (ITA) Income Tax Appen) '—g’ﬁ
15 (SA) Second Appeal —%&
16 (FA) First Appeal S . = -
i Arbitrution Petition % E 4
B = - S—
1. (Crl A) Criminal Appeal | D/B - & o
{Crl Rev Petn) Criminal 5/8
9 Revision Petition D/B . .
[ = (CHl Petn) Criminal  |___S/B 1o 2 4 4
Petition /e | o |
. Contempt Cise (suo- S/B
muﬂh}]{ﬂll.np i) /B 1 : i
Ha [ a
2 /Anticipatory Rail( f‘: f g
AR) -
(W.P.Crl) Writ Petition 5/
23 (Criminal) (Habeas
Carpus) o/8
(Tep P Crl) Transfer 5B
““ Petition{Criminul) D/B
[Com Case Crl) S/B
25 Coantempt D/B
Case{Criminal) 1
26 Arbitration Appeal E‘;: » u
SB__|
' 27 Election Petition D/B
8 Company Application 5/B
(C.Appin) D/B
= First Appeal (rom S/B 1 i
Order{FAD) D/B 1
40 Central Excise np [E,i:
" i
Custom Appeal S/B
. (CusAppl) D/B [ :
TOTAL 713 63 63 213
P

Eﬂllﬂhﬁlﬂ-l—lmm
LWL ) N TES2OLS
LWR{C ) Mo, 78/2017

Canwd it have been (fansferred (o Divivion Bendh
L Comt.CisfC | Mo, §8/301%




	Page 1

